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Order of the Division Bench delivered by 

Hon'ble Shri'A.B.Gorthi, Member (Admn)•  

The applicant, who was permitted to prematurely 

retirew.e,f. 1.2.88 under Rule 48 (A) of the Central 

Civil Services (Pension) Rules 1972, claims by mmns of 

this application for a 
pay tUrn pensionary benefits w.e,f•  1.2.88 together with 

18% interest per annum and a compensation to the extent of 

Rs.509000/-. 

2. 	The applicant joined as Safaiwala at Station 

Headquarters, SW) -Area in Secunderabad. Subsequently he 

was transferred to AOCCentre,Secunderabad After he had 	- - 
transterred to 

Station Headquarters, Ahmednagar. In 1987, the applicant 

thought that he completed 20 years of service because he 

initially joined service, on 12.3.67. Consequently he sought 

premature retirement w.e.f. 1.2.88 under the belief that 

by that date he would have, completed more than 20 years of 

qualifying service for pension. The authorities concerned 

at Headquarters Pune Sub-area also entertained the same 

belief and accordingly accepted 'the.request of the applicant 

under Eule 48 (A) of the CCS (Pension) Rules 1962. After 

the applicant had thus been allowed to proceed on premature 

re-tirement)the C.D.A. (Pension) observed that the applicant 

having availed 2 years and 10 m3nths of extra-ordinary leave 

during his service, did not complete 20 years qualifying 

service. Accordingly the C.D.A. (P) held that the applicant 

was not entitled to any pensionary benefits. 

. .3 



3. 	
We have heard learned Counsel for both the 

parties at Considerable length at the admission Stage 

itself• Mr.x.shaskara Rao, 	Meg%Bgnsei for the 

respondents has shown us Station Headquarters Ahmednagar 

letter dated 2.4.1994 which Substantially supports the facts 

Stated in the preceeding paragraph. 

4. 	
From the above it would be more than evident 

that the applicant was allowed to proceed on premature 

retirement on Sceount of a mistaken impression entertained 

by all concerned, including the applicant himself, that 

he had completed 29 years of qualifying service for the 

purpose of pension. It was the bounden duty of the competent L 
authority to have checked up from the service record of the 

applicant and verified the fact of completion or otherwise 

of the qualifying service of 20 years before allowing the 

applicant to proceed on premature retirement under Rule 

48 (A) of the CCS (pension) Rules 1962. Jeping in view 

the fact that the applicant served as a conservatory 

Safaj.wala for a long period comnencing from 1967,it would 

neither be fair nor just to deny him the benefit of pension. 

In these peculIar circumstances of the case and with a view 

to meet the ends of tustice, we dispose of the application 

with the following directions:- 

The applicant shall report to Station Head-

Quarters, Ahmednagar within one month from 

bday• 	- 

resndentssha1l take him back in service 

ther in Station Headquarters, Ahmednagar 

elf or if there is no vacancy there, in 

other Headquarters/Unit. 



The applicant will not be entitled to pay 

and allowances for the period from 1.2.88 to 

the date of his rejoining duty under thee orders. 

The past service rendered by the applicant prior 

to his proceeding on premature retirement shall 

count as qua lifying service and will be added 

to the service rendered hereafter by the applicant, 

for the prSe of calculating his qualifying 

service for tensiOfl. 

The application is thU5  dissed of at the 

admission stage itsei$ with no order as to costs. 

(T. 
Member (Judl.) 	

r 	 Member (Ac3mn.) 

Dated.: 27th April, 1994 

.3 (Dictated in Open court) 
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The Commanding urrwa., 	.--- 
Naharashtra. 	 . 	. 
The Commanding Officer, SubArea, Ahmednagar, ?aharaShtD3s 

The Controller of Defence Accounts, pension(Civiliafll, 

Allahabad, U.P. --  
One copy to Sri. K.L.N.iao, advocate, CAT, Hyd. 

S. One copy to Sri., K.Ehaskara Rao, AddI. CGSC, CAT, Hyd. 

One copy to Library, CR1 9  Hyd. 

One spare copy. 
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IN THE CENTRAL AIJP1INISFRRTI\JE TRIBUNAL 	HYDERAB-AD BENCH 

AT HYDERABAD 

MA. No. 483/94. 
in 
O.A.No. 301/94. 	 Dt. of Decision 	21 .7.94. 
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The Commanding OFficer, 
Sub—Area, rune Headquarters, 
f'iaharashtra. 
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Maharashtra. 

The Controller of Defence 
Accounts, Pension(Civilian), 
Allahebad, U.P. 

Applicant! 
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Respondents! 
Respondents. 

Counsel for the Applicant! 
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Counsel For the Respondehts/ 
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Copy to:- 

:t: ThS Conimanding Officer, Sub Area, Pune Headquarters, 
Flaharnshtrà. 

2 	The Commanding Officer, Sub-Area, Ahmadnagar, £)ahara- 
shtra. 

The Controller of Defence Accounts, Ponsion(civiiian), 
± Allahabad, U.P. 

One copy to. Sri. .K.L..N.Rac, advocate, HIS, Block-5, 
nat-B, £ar Am&edkar college, Baghlingampally, Hyd-44. 

50  cOne,  cot.y :tSri. K.Bhaskar Ro, jAddl. CGSC, CAT, Hyd. 

.6. ,One, copy to LibrEy, CAT, Hyd. 

7. One spare copy. 
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MA 483/94 
in 

OA 301/94. 	 It. of Order:21-7-94. 

(Order of the Divn. Bench passed by Hon'ble 
Shri A.V.Hairidasan, Member (J) ). 

* * * 

Heard learned counsel for the applicant. While 

disposing of A.301/94 wrhave directed ta repert the 

applicant rm Ahmednagar 	h)piod of one month from 

the daEe of judgment. It is now stated that the applicant 

fell sick and could not report to duty in Ahmednagar in 

with our order. After hearing counsel for the 

applicarl, and as a special case, we direct that the 

applica tmay now repert to duty at Ahmednagar on or before 

10-8-94. 

2. 	M.A.483/94 is thus disposed of. No costs. 

c-' (A.s.obJtfl-fl) 	 (A.V.HARIDASAN) 
Member (A) 	 Member (.7) 

It. 21st July, 1994. 
Dictated in Open Court. 
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